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5N THE .CENUTEAL ADMINTTSTRATIVE TTLLUHAL, JAIPUP BEMCH, JAIPUR

| Date of crder: IQ' 2 gm0
OA Ho.572/99 with |

MAs Nos. 171/2000 znd 231/2000

Hajra Zsib w/o Shri llasim Ssik v/o 3972, Jagannath Shzh Fa Pasta,

Famganj, Jaipn at p&eeﬁnt rosted st Dmordarshan Pendra, Jaipur
..Applicant’
Versus
1. . Union of India thrcugh the Seore th] t> the Government,
Minisgry of Information and  Eros O o =ting, Govt. of

India, New Delhi.

2. "The Director Genci 1, D[oordavshan Fendra, Mandi House,
‘ New Delhi.
3. The Director, Doordsrehen Pendra, Jhalana Doongari,
Jaipur.

.. Pespondents
Mr. Frahlad Singh, =ovsel for the applicant
Mr. D.K.Swemy apreared @& proxy counsel td'ﬁr. Bhanwar Bagri, counsel

for the respondents

CORAM:
Hun'ble Mr. p.Y.JQQLWQ1, Judicial Member
"Hon'ble Mr. A.P. Hogr 'th, Administrative Member
\

ORDER

. Per Hon'ble Mr. A.F.Hagrath, Administrative Member

Applic cant has filed this Original 2pplication with the

prayer that the respondents be directed to reqularise the servi

n

the applicant on the past'of Ercduction Assistant immediately and to
declare tlnn of etopping of her Lo ok ings from December, 1999 as

illegal.

2. _ The agpplicent's <ase, in bLrief, is that she was

1mt1ally enacgzd as a quﬂw__ on Bssistant/Duty Officer on casual
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basis in 1984 and eince that timé she has keen perfarminé Mities as
Producticn Assistant. In 1987, appliéations were invited by the
respondents  for  preparing a penel  and she  also su;mitted her
applicaticn. Her épplicafion was rejected with an endoréémeht "alréady
working as caéual " and when fhe rensl was rrepsred her name was nét
included. che filedvan CA 110.215/92 tﬁfcre fhis Tribunal,.which wae
disposed of'with the directibn,that the applicant shcvld be considered
;fresh for regulafjsation and should be'éiven e@ual treatment. Tt ie
stated that despite this craer, che was not aésigned any job for 2
leng time. Vide Om dated 21.5.1997 Directof, Ioctdarshan Pendra,
Jaipur Was informed about the decision of the Ministry of Information
and Broaacasting to aseign senicrity to the applicant amongst eligible
Casusl Production Assistants as par  the date of her initial
engagement. It was further mentioned in that letter that as per her
initial date of engagement, the applicant_couid find place at Sl.No;3
in'thé liét of @asual,PrQGUCtion Assistanté.'The'aptdicant submite
thaﬁ despite this order;'she has'not been regularised and there is an -
unnecesséry éxchange of ‘correspoﬁdence hetween the office of
Docrdsrshan Kéndra,.Jajpur and the Office of the Directfl General,
Docrdarshan, Mew Delhi. In ketween her bookings were stopred in May,

199% but wers again re-started. She alleges that her bockings had once
. ) . »
again Leen stopped from LDecember, 1999 and those who were junior to

her have been empanelied. Being =ggrieved bty the inaction of the

respondents to regularise rer and to give her bockings, she has filed

.this OA seeking redressal.

3. ' After hesring the learned ~-cunsel for the parties for

o

admission cn 29.3.2001, an interim crder was passed on 21.3.2001

'directing the respondents to re-start caswal assignmenté to the

epplicant w.e.f. April, 2000 as per prevailing practice, till further

orders.
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4, ' The respondents have filed =  written reply and

comminicaticn exchanged with the Director General, Doordarchan, llew
Delhi ky the Directsr, Doordarshan I'endra, Jaipur. There is a fax
l

message deted 21.2.2000 from Secticn Office, Director General's Office

that Smb. Zaib is eligikle for

is]

tc Dosrdarshan Fendra, Jai e statin

regularisatic.n according to her genicrity in the pansl of eligikble

Casual Production Assistants and availability of vazancy. In oM dated

12th January, 2001 (which wes izsued in vesponee to Docrdarshan fendra

Jéipur's letter dzted 20,11.2000) issued by the Office of Direcstor

General , D:u;::rda_r:—‘.shan, llew Delhi, kthe 'D:,.:-r‘fia_r,sl“nan tendra, Jaipur has

Iz

<en aeled to declsre EZmi. Hajras Jail asz eligj_ble and t> place her in

the eligikbility 1i

7}

£ of Caswal Production  Assistants at  the
appropriate place counting her senicvity from her date of initisl
enoagsment. It is emphasised in the letkter that this decizicn was to

ke taken =g final and no further ~cmmunicaticn o be made Ly

Docrdsrshzn Fendva, Jaipur in this regard. Vide letter dsted 13,720

- Febrnzy, 2001 from the office of Doordarshan Tendra, Jaipuar the

appli~ant has keen informed thst her name has been rvegistered at

£1.M-.1 of the Casnal Producticn Assistant. She has aslsc keen informed

that subject to availability of ‘v'a-:an.:y her case will ke considered
fdf fe@ﬂérisatjon under the rules whenever vacnacy of Pr-:-:'iu-:ti:h
Aésistc nt is to be filled up, The fax rnéss-age dakted 12.3,2001 has been
plaf:ed cn re~ord as Ann.F‘.—L frem the 2ffice of Dirvector Genefal,
Do-ardarshan, Mew Deglhi Lo [;:--:.L‘darshan I".endra, Jafipur indicating
therein that present ly 'ﬁhei‘e ‘iz no regular ';za::ancy in the gralde of
Production Assistant .at Jaipur Fendra and tl;:a_t Smt. Hajra Zsib can ke
1@gularised -nly when regulaf vasancy arises. |

5. "Ihe learned ccunsel for the respondente has also filed

written submissicns which hag been taken on rez:rd. It has been stated

b



2..4‘:
that nams of ths applicant has been included in the lisk of eliqgikle

candidates and in that view nothing survives in the present 02 and the

same has Lecome infrustucus. It has keen stated that whenever a

¥

1 ar /requlsr vasansy of Prodocticn Assisténf'tccomes available, the |
épplicant'$ claim would ke considered by the resﬁondent Department in
axxsbrdance with recruitment rules/pali:y. Thus the respondents contend
that fh1° aprli ication has become infructuous.
6. Twn Miss. Applications lkee.171/2000 and 231,2000 have
keen filed Ly the reespindents. In hboth these Misc. Applications the
respandénts have sought ‘lalltlﬁ tion on the 1n§r1n1 orders of the
Tritunal issued on 31.3.i060. The rvespoindents (ap@JJCants in these.
As) hsve stressed that as®per the p'evajling’practice, which was a
rart of thc directions in th@ interim order, the applicant wes not in

the cetegory of eligikle osndidates and ‘hence applicant was not

_ 'of
entitled for caszuwal hocokings. In these Misc. Applicstions 1ot stress
has been placed on the word "as rer the prevailing practice" to deny

the ~laim of the aﬁplicant. We Az not find zny merit in the ssert i ion
of the respondentsv(ap@dicants in Ehé MAs) as the =ligikbility of the
spplicant to w;fk as"laéual Froducticn Assistante hesa téen settled
after MM dated 21.5.1997 i= sueﬂ by the Office of the Divector Seneral,
Doordarshan, Mew LDelhi. In pera 2 of the oM, it has keen clearly

in the l iat of

-

stated thet the applicant ~ould £ind place at Zl.lc.3

eligikle Casual Pr'du*flnd geigtante (enphasiz supplisd) as Iurnlthe

by the Doordsrshan I'endrs, Jeipur. With this clear statemwent madg ini
this M there can ke no dispute akout the eligjbility -t the applicant
and henze we are not inclined to ajres with the 1nterpref tion given
Ly the respondents (spplicant in the MAs) and their prayer is lis k e
to be dismissed. The zpplicant is fully entitled .o ke considered for
aésignment a3 Casual Pfcdu&tion Aseistant. Both the MAs stand stposed

of accordingly.
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7. We find from the Zacts that the claim of the applicant

has been examined vy the Ministry of Informeticon and EBroadoasting and

: by the 0Office of the Divector General, Docrdarszhan, lew Delhi. The

crders have already keen given to Docrdarshan Tendra, Jaipwur that the

applicant may be oonsidered for regularicaticn ]:c-eping in view her

‘initial date of engagement. The respondents alsc have indicated that

there i= no vacsncy availakle presently.

8. ' We are of the view that v-:-:-r"nsidefing the applicent's
initial date of engagement, che _sh-:-uid e ’\:c»nsiderc—d for .
regaiarisatic-n jnv cage any of those engaged .afte_r her as cCasual
Prcduction Assi.s.l:an@s have alrezdy l:ee.n regularised. Her eligibility.
has already Leen accepted Ly 'I:hé Dirvector uennr"l's Oifice vide M
dated 12.1.7001 and no questjc-h can ke raised abont her eligibilit*j

fer regularisaticn. In case s-me of the Casval Production Assistants,

“engaged after the applicant's initial engagement, have already been

regularised, then the Deperiment shall sonsider the applicant's
regularisation forthwith.s In c3se no junicrs have been vegularised
then she should ke considered zs and whr-'n the next vacancy ari ses. 1o

M e .

-.:LdF-l‘ as t'.v ooStsS.

-

(A.P. IA”’F'A

(3.K.BCARWAL)

Adm. Member Judl .Member




